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Since the Finance Minister is in the 
House, I will respectfully urge upon 
him to kindly respond to it. 

SHRIMATI RENUKA       CHOW- 
DHURY (Andhra Pradesh): Madam, I 
associate myself with the sentiments 
expressed by my colleague. 

SHRI ASHIS SEN (West Bengal;: 
Madam, in association with this, i 
have got to say something. It Is not 
a question of one bank. I have be- 
fore me the names of other banks. The 
Indian Bank hag also done it. The 
IOB and several other banks are in- 
volved in these practices. It is sur- 
prising that in the months of June- 
July, 1989, these banks went on grant- 
ing loans to various parties.. It is 
significant that in most of the banks 
it has happened like that in October- 
November just on the eve of the elec- 
tions. Naturally, isolating! any indi- 
vidual bank will not be the proper 
approach. May be, most of the banks 
are doing like that. If a thorough 
investigation is not undertaken in 
respect of all these banks I think the 
confidence of the people in the nationa- 
lised banks will gradually get eroded. 
That is why I say that before that is 
shaken, it is necessary for the Govern- 
ment to intervene and see that these 
things da come to light and corrupt 
officials associated with them are re- 
moved and the corrupt practices done 
away with. 

SHRI GURUDAS DAS GUPTA: 
Madam, why don't you ask the Finance 
Minister to kindly respond? 

THE DEPUTY CHAIRMAN; He is 
listening. It is up to him to respond 
and when to respond. 

SHRI GURUDAS DAS GUPTA: 
Shall I take his silence as conspicuous. 

THE     MINISTER      OF      FINANCE 
(PROF. MADHU DANDAVATE): 
Madam, I do not want to make any 
allegations against any individuals.... 
Madam, can I catch your eyes? 

THE DEPUTY CHAIRMAN: I am 
sorry. 

SHRI SUBRAMANIAN SWAMY 
(Uttar Pradesh): You have to catch 
her ears, not eyes. 

PROF. MADHU  DANDAVATE: 
Ears and eyes are equally important. 

THE DEPUTY CHAIRMAN: I am 
all ears and eyes. 

PROF. MADHU DANDAVATE: 
Madam, if you do not object, why he 
is  objecting? 

THE DEPUTY CHAIRMAN: I do 
not know. His name is becoming... I do 
not  want  to  say anything 

SHRI SUBRAMANIAN SWAMY: 
Don't say anything which you may 
have to take off the record. 

THE DEPUTY CHAIRMAN: I will 
not do that. Whatever I say will be 
a part of there record. 

SHRI GURUDAS DAS GUPTA: He 
should not catch your eyes. It is 
dangerous at this age. 

PROF. MADHU DANDAVATE: 
Madam:, honourable Members have 
made certain observations. I do not 
want to make any allegations against 
any individual connected wilh the 
Bank, but I can assure the honourable 
Members that I will look into the 
complaint that they have voiced on 
the floor of the House and I will do 
the needful. 

THE DEPUTY CHAIRMAN: Thank 
you. 
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Power Crisis in Rajasthan 

THE DEPUTY CHAIRMAN: Shri 
Santosh Bagrodia, now you please 
speak. 

SHRI SANTOSH BAGRODIA 
(Rajasthan): I am really grateful to 
you, Madam. But. I still fail to under- 
stand whether I should learn how to 
speak  in  a  big noise  going on. 

THE DEPUTY CHAIRMAN; Yes, 
you can learn because if the Chair can 
speak and control big noise, you can 
know  it. 

. SHRI SANTOSH BAGRODIA: I am 
going to the Annexe and learn from 
the doctor so that I have a better 
throat. 

SHRI KAMAL MORARKA (Rajas- 
than): You can learn it from your 
neighbours. You don't have to go to 
the doctor. 

SHRI V. NARAYANASAMY (Poridi- 
cherry): Mr. Kamal Morarka is equally 
competent.  | 

SHRI KAMAL MORARKA:: Yes, 
yes, equally   competent. 

SHRI SANTOSH BAGRODIA: 
Madam, when this new minority Gov- 
ernment in Rajasthan came to power 
in Rajasthan. 

consumers at home are suffering. The 
Governor, Shri D. P. Chattopadhyay, 
in his first Address mentioned that the 
Government would like to encourage 
industrial development and also make 
available more and more power for 
use in agriculture. In fact, the de- 
mand and supply gap is expected to 
widen from 29 per cent m the first 
year of the Eighth Plan to about 35. 42 
per cent at the end of the Eighth Plan. 
Meanwhile, it is clear that the State 
would continue to depend on shares 
from Central mega-power projects and 
purchases from other States. Present- 
ly these sources account for about 50 
per cent of the State power availabi- 
lity. Therefore, the Rajasthan Gov- 
ernment has desired that they should 
get power from Thein Dam Project, 
Anandpur Sahib Project, Mukherjee 
Hydel Project. UBDC Stage"II, Shah- 
pur Kandi Hydel Project. On this 
demand it was agreed as far back as 
10. 5. 1984, that this will be referred to 
the Supreme Court, but this has not 
been referred so far. It is, therefore, 
requested that the Government of 
India may make a reference to the 
Supreme Court to determine the share 
of Rajasthan in these projects. I 
want to warn that durin the Eighth 
Plan there is not a single project com- 
ing up in Rajasthan. All the projects 
which have been desired, have been 
rejected by the Central Government. 
So, I will request at least one of the 
projects must be sanctioned. The Solar 
thermal power plant, at Jodhpur may 
be sanctioned. 

SHRI B. L, PANWAH (Rajasthan): 
I  also   associate  with it 

Need, for     subsidised     fligths     and 
Refuelling facilities in Special     Category 

States 

SHRI ANAND SHARMA (Himachal 
Pradesh): I am talking of the need 
for giving this incentive. What was 
the objective behind introducing the 
subsidised nights to the special cate- 
gory States when they were brought 
on the air map of the country? This 
was also to encourage tourists to visit 

There is no power in Rajasthan any
more. The industries are suffering,
agriculture   is  suffering, the  ordinary 


